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ORDER DATE) 19-12-2000. 

L'yers have abstrained from court work. 

petitioner shri 5.N.panda, is present in person and 

wants urgent adjudication of his original Application 

as this is a transfer matter and the applicant has 

already been relieved from his post on 23-11-2000. 

Respondents have filed show Oause but the learned Sr. 

Counsel for the Respondents is al)Seflt as lyers 

have abstrained from Court work, on an indefinite 

basis. It is not possible to drag on the matter 

indefinitely more So when the petitioner$seflt 

in person and wants for urgent consideration of his 

Case. 

We have heard Mr.Parlda, the petiticier 

in person and have also perused the records. 

The admitted position is that the 

applicant was working at KVs,Jharsuda for iiore 

than 12 years • on pOsting of on e S h ri B • K. Han sd a, 

to Kvs,Jharsuguda, the applicant has become surplus 

and being the person with the longest tenure,he has 
e,ntA1t t 

been trans ferred as PRT, KVS,ihM 	4. 4pl1icaflt 

Sfr'• 
has stated that his two children are taking final 

class examinations which are due tooe held in 

MarCh,2001.He also submits that his old mother aged 
aNJ- 

about 70 years, is dependfl him ispuffering A.44vv, 
from psythitriatiC allmeflt.}ie has submitted earlier 

a representation for being posted at KVs,Brajarajflhgar 

but his representation has not been considered and 

he has )een transferred to KVS,Jamfllgar.AppliCaflt 

has filed an affidavit with copyto other side in 
Al 

support of his submission that vacancy in the post 

of pT,3rajarajflagar is still suosistiflg.The 

Respondents have filed a Memo stating that one 
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Sanghamitra mohapatra was posted as PRTBrajarajnagar 

out the Triounal in their order dated 5-10-2000 in 

O.A. N0.139/2000 had directed that she should be 

adjusted against the post of PGT at KVS,1<aniha, 

Against this order the Departmental AUt1xrjtjes 

have gone to the i-Ionble Highcourt of Orissa in ojc 

N0.11821/2000 which is pending. From this it does 

appear that sanghamitra ?'thapatra has not possibly 

joined at KV3,Br4jarajnagar but as the ReOrents 

have challenged the order of this Tribunal about 

her posting to I(VS,Kaniha,no orders can be passed  

with regard to consideration of the case of the 

applicant for his pting at K,3rajarajnagar. 

Applicant sItrong1y urges that as he has liaoilities 

as mentioned above, and as the transfer has come 

durino mid-acadiijc session,he b 	put to 

irreparaole hardship if he is made to join at 

KV5,Jamnagar.He submits that there are vacancies 

Odssa state and he may oe adjusted against 

l any of the PRT vacancies within the Orissa. The 

representation of the applicant for posting at K, 

Brajarajnagar is pending,Applicant has already 

been relieved on 23-112000 and he is currently on 

leave.He has also stated that his rel.ieverwhohas 

ome froJamnagar has not oeen allowed to join at 

vs,Jharsuguda because of the stay order of this 

ribunal.in  consideration of the a.ove and the 

ubrnissions made by the applicant,we dis.ose of this 

k 

	

	riginal Application with a di rection to the Respondents 

and 2 to consider the case of the applicant for postin 

iii to any of the vacant posts of PRT withii the State 

f Orissa. The matter may oe decided by the Respondents 

ithin a period of thirty days from the date of receipt 

f a copy of this order and the resul.ttherecf be 
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comiiinicated to the applicant within a period of 

15days thereafter. Applicant suomits that he wil 

continue on leave during this eriod. Resndts 

are directed not to take any coercive action 

against the applicant till his representation Ls 

dis.zosed of. 

Original Application is disposed of 

in terms of the observations and directions made 

abOve.No COSts. 

-'rc': 	-'.\-ç-c\. 	
Stay order granted earlier stands 

- VaCaitied. 

M.A. is also accordingly disposed of. 

I'. 

MEM3ER(JUDICIM) 


